
LOIC SABRA DEBATES 

(Part I1-Proceedings other than Quatioas and Answers) 

LOK SABHA 

Thursdall, 28th Julll, 1958 

The Lok Sabhcz met at Eleven of the 
Clock. 

• [MR. SPEAJtER in the Chair] 

OUESTIONS AND ANSWERS 

(See Part I) 

12 NOON 

ESTIMATES COMMITTEE 
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SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-

MENT) BILL 

PREsENTATION OF PETITION 

Shrl Daantha Deb (Tripura Ea,t):' 
I bee to present a petition signed by 
74 peatiOtll!rS, in respect of the Sche-
duled Castes aDd Scheduled Tribes 
Orders (AlMDdment) Bill, 1956. 

I STATES REORGANISATION BILL 
'I'Iae Mbailler 01 Bome Main (hadlt 
G. B. Paa": Sir, I beg to move-: 

'"That the BUl to provide for the 
reoreaoisation of the States of 

India and for matters eonnCC'ted 
therewith, as reported by the Joint 
Committee, be taken into C'OIlsidera .. 
tion .... 

Start Kalaatll (HosbaQCabad): On a 
point of order. Under the Constitu. 
lion, this motion itself cannot be moved 
. by the MiniSter. 

Mr. ~ What is tbe point! I 
am not able to follow. 

Sbrt )[a.ath: When the Lok Sabha 
was adjourned _e die at the end of 
May. the Bill had been referred to the 
.Toint Committee. Then, the HoUle was 
proroSUed by the President; Parlla· 
ment was prorogued by the President. 
Now, the Bill that has come before 
the Hou5e is cWrerent from the ODe 
that went to the .Toint Committee. 
The procedure that is to be applied 
in this case is the procedure in the 
House of Commons, except that there 
is a saving clause in the Constitution 
in Article 107. 

Mr. Speaker: We have had mouch 
discussion about this matter, and this 
was raised by the hon. Member him· 
self. 

SIIrt )[amatb: No. This is entirel.7 
diJIerent. 

Article 107 (3) says that a Bill pend. 
iUl in Parliament shall not lallSe by 
reason of the proroIfation of the House. 
That is all that Is provided for, with 
recard to Bills in the House. As 
recards the rest, the procedure that 
caverns such cases in the House of 
CommOD8 equally applies to Bills 
pendinc here. 

If you would ltIndly tum to pafe 30 

-Moved with the recommendation of the President. 

365 L8.D. 




